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A ORDER(ORAL)
delivered by Hon'ble Dr. Jose P. Verdghese, V.C.(J)

-

This application has come on board for
formal disposal and since the matter is pending in  the
Tribunal since 1287, we had requested the counsel for

the parties to make appropriate submissions for

disposing of the same.

The Tlearned counsel for the applicants
submitted that thiz case was adjourned Tsine die”
awaiting the decision of the Hon'hle Supreme Court in
the case of G.P. Saxena Vs, U.0.1. {(Civil Appeal
Mo, 1625-26/7871  and other connécted appeals, wherein the
auestion of quota between dearee holders and dipTlona
holders were pending. He also stated that the guestion
of regu ant  of departmeﬁta examination for the
diploma holders and an  extended number of years_ of
fegu1ar service  for eligibility toAbe considered for
promotion from 5 to 10 vears.were alse in issue in  the

\

matter decid:

r‘u

d by this Tribunal and since the previous

court had adiournsd the matter sine die awaiting the

decision of the Hon'ble Supreme Court in G.P. Saxena's

—ts

case and other connected matters, we propose to dispose
of this 0.4, without deciding it on merit at opresent.
ﬁppTﬁcant 15 given Tiberty to revive the application by
an M.A.  as and when the Hon'™hle Supreme Court dispose
of the sald asppeals.and in the event anvihing would be
Taft to be considered in favour of the applicant in this

application by this Tribunal. The original records of

this application shall be retained til11 the decision of
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